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Salary of Police Cadres in Delhi

€86, Bhri Bal Raj Madhok: Will the
Minister of Home Affairs be pleased
%o state:

(a) whether it 1s a fact that Police
cadres serving in Delhi bad a parity
of salary with cadres in the Revenue
Department till 1947;

(b) whether it is also a fact that
parity no longer exists and that the
salaries of grades of Police cadres are
now much lower than those enjoyed
by their counterparts in the Revenue
Department; and

(c) it so, the reasons therefor and
whether Government contemplate
taking any action to remove this dis-
parity?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) and (c). Do not arise.

Grievances of Shore Labour

607. Shri Indrajit Gupta: Wil the
Minister of Labour and Rehabilitatfon
be pleased to state:

(a) whether a Commussion of In-
quiry was set up on 18-3-86 to go
into the grievances of “B" Category
Shore Labour under the various Port
Trusts;

(b) whether the Commission has

submitted its findings and recommen-
dations; and

(c) if not, the ressons therefore
despite the 6 months’ time-limit speci-
fled under the Industrial Disputes

Act?
The Minister of Labour and Re-
Bablfiiation (Shri Hathl): (2) The

Commission of Inquiry was sst up on
19-3-1008.

(b) No,

(c) Section 14 of the Industrial Dis-
putes Act, 1947 requres the Court to
report to the Government ordinarily
within six months from the commence=
ment of the Inquiry. Due to pressure
of other adjudication work in hand
the Court has not been able to submt
its findings. It 1s expected to com-
plete the work by the end of May
1967.

Job Security for Employees of Oil
Companies

608. Shri Indrajit Gupta: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether the job security of the
Indian employees of foreign oil com-
panies in India continues to be threa-
tened by such anti-labour measurss
as enforced retirement, introduction
of automatic computers and the
closure of establishments; and

(b) whether Government propose o
take any further measures to safe-
guard job security, especially in view
of the huge profits earned by these
companies?

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) and
(b). Issues relating to job security in
foreign oil companies in Indis are
proposed to be discussed at a tri-
partite meeting on April 28, 1087.

Kidnapping of a Girl in Delhl

609 Shri Kanwar Lal Guptia:
ghri Vishwa Nath Pandey:
Shri Narayan Swaroop
Sharma:
sShri P. K. Deo:
Shri Baburao Patel:

Wili the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that one
college student, Miss Kanta Vohra was
kidnapped on the Tth March, while
going to the Women's Polytechnie
College, Kashmere Gate, Delhl;

(b) whether the guardian of the
gir] made a complaint at the Jama
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Masjid Police Station on the same day
but no action wag taken by the Police
Station authorities;

(c) wheher it is also a fact that she
has not been traced so far;

(d) whether it is also a fact that
4 children of Delhi Cantonment area
were kidnapped nearly 2 years ago
but the Police has not been gble to
trace them 8o far; and

(e) the steps Government propose
to take 1o stop such incidents?

‘The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Chearan Shukla): (a) and (b). A
complamn* was lodged at the Jama
Masjid Police Station on 8-3-1987 by
a resident of Turkman Gate stating
that his daughter had been kidnapped.
She has been missing since T-3-1967
A case under Section 363 LP.C. was
registered at the Police Station and
immediate investigation was taken up

(c) Yes, Sir.

(dy The Delhi Police are on the
alert for anv clues to the recovery of
the 4 missing children of Delhi Can-
tonment.

(e} The Delhi Police have taken
special steps to keep the activities of
anti-socia] elements under effective
check.
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